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- 5. Shri Zisullah: Siddluui,

CENTRAL ADNINISTRATIUE TRIBUNAL
PRINCIPAL BENCH : NEW DELHI

‘. DOA. N.So

708, 745;/746 747, 748, 749, 750 751, 752, 753,

799, 810, 811, 817, 828, 829, 833, 834, 842, 843,

844, 845, 846, 847 899, 900, 932, 989 996, 1006,

1009 \\L& of 1990

.Neu DEIhi this th. 14th July 1994

Hen'bll Shri JeP. Sharma, Hombur (3)
Hen'ble Shgi B.K. Singh Hember (A)

1 ”Shrl N.K, Sharma :
. B=4, Dslhi hdministratiid}Flats,
Medel Tewn, ' - =
Delhio

2. Shri Braj Raj Singh Rathaur
18 Delhi Administration Flat;,
Greater Kailash Part I, -
New Delhi, '

3... Shri Tarlechan Singh
‘ A=115 Madhuvan,
Neuw Delhl ®

4. Shri Ajay Deuan,

5 Shankmacharya’ ﬂarg,
Civil Lined, :
Delhio :

677 Kamaljit Sandhu. alock
8sian Games Village,
Neuw Delhi.

* 6. Shri. Vinay Bhushan Dubey,

224 Jhelum Hestel, -
JNU, New Delhi,

- 7. Shri Arun Kumar Sharma

131 New Manglapuri ﬂehrauli-Road,
Neu. Delhi .

. -8, .Shri Rajendar Prasad,

F-108, Sector 20 NDIDA UP

a, Shri Ashutesh: Kumar,
.~ 70 Greater Kailaah
Neu Dslhi. "

10, Shri Raj Singh, -
* 46 .Ashoke Park- Extentien,
New D _lhdis

l11.: Shri K.pal Kumar Vohra

121 Secter 15A, NDIDA? UP'_

Applicants in Q A.No,
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989/90
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' 16,
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18.
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20.

21.

22,
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New Delhd, - * - AR
- Shri Randhir Slngh Punia,' :

-New Delh1~110 057

- Shri Umesh Kumar Tyagi e

Neu Delhl.'

1245 Gali No, 1 Faiz Ganj, ’

.Delhi-110 054, BT Iomsamanid

23,
© De17: Deihi Admn " Flats
-ﬂwTiharpur‘*Delhi.“ o

-t 2. 8-
Shri Surender Singh.' i
C-8 Shivaji Park ' DLk

Flat No. 51-D CBI Cel.ny,
Vasant Vihar, )

Shri Jai Pal Singh;,’
Flat No.-5130 Sector 8

Pocket 7, Vasant Kunj et Laean s
‘New Delh1-110 037.ﬁ :{{?j'*h O

Shri: Dhirendra Kumar, E
B=6 Officers Flat, .
Centaal Jail. Tihar 3 ey

‘New Delhi. _ '

,.‘- Se e

R
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11 A Delhi Administration Flats,

‘New Mahabir Extention, N AT Tt
Uikaspuri“-~~" o S oen :
New: Delhi - ? -

Shri Anil Mehta,
C 4/117 Safdarjang Developqgnt Areq,

Shri f‘lanjit Ra.\., .’:‘2.“:2‘.'5"-‘ S ;

QRN

Bahadurgarh Road,
Delhi, E

Shri Om Prakask’ ﬂehra, e
38 B, Pecket B, Hayur Vlhar,'
Delhi-110 091, """ ;

Shri Girish Chandra,
0-17 Deilhi Admlnzstration Flats,
Timarpur, Delhi _ AU

Shri Vinod Kumar Slmgh T auhan,jb
1 Delhi Administration Flat,
Upper Bela Road,

Shri Vinod.Kumar Jain;
1717 Gulabi Bagh, :
New Delhi.

Shri Devi. Prasad DULVBd
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24._,5hr1 Shashi’ Bhushan Singh, 752/90
58 Dakshna Puram, o
Je .Uo, Neu Delhio ,: .-‘:.J';'.‘{':-" L

" 28:  shet Rajesh Naiain: ﬂangla.& P 753/90
1690 Gulabi Bagh, o ' ' :

26. Shri Rakeeh Bhatnagar — 748/90
1701 Delhi Admindistration Flats,
Gulabi Bagh, _ .
Delhi =110 007. ,g;q Len

27, ‘Shri’ Surya Kant Slngh Y.dav, :ﬂ# 747/90
~ 18/23 Gulabi Bagh, N ‘ '
‘ New Dalhi' N N B N E I LA i

o : 746/90
Co 28, Shri S.K. Saxena, :
i LS . 1688 Gulabi Bagh,
‘e : 'Delh1—110 007. ;

29.‘”Shri Davander Kuhar Sharma,, :
- B=33 Sarai Peepal Thala Extenaion,
Dalhi-110 033.-

1083/90

SOQFTShri ﬂajlnder Singh,‘“;gﬁﬁxﬁ-gﬁ& " 811/90
- © -~ House No. 7, Type V, ’
OCP South foice Complex, i
o “rx,’ c Hauz Khas’ e F Ll
o Neu Delhi.‘.‘; (
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e aen9ve Shri Saya De\l Sarang;;‘-,‘z S oLep i 810/90

S MEWNL - A-1 Jail Reéad, ' L L :
- SR © Central’ Tlhar Jail, S L TRR . _ ,
IDelhi.‘ T Pt e ' w

32, Shrfi‘Alok’ Srlvastava,;; R A S _/ :
G=24 Neu Boys Hostel, . ° L
Jammu University ST P
Jammu Tabi (J&K ‘i eee Appliceants
o - (By Advocate : Nene)
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1. Union of Indi., .
threugh the Secretary LA
yoox Depte of Persennel; aﬂd Trainlng, e
" Ministry ef, Parsohnol Public Griovances

. .and Pensions,

2. The Socrotary,, : :
** Unien Public Service Commiaaion,g -
Dhelpur Heuse, . . -
_:2:h3:2:2.n'ad' L  eee Resp.ndants
R ‘ (in all. tba-a!crea-&d_
(By Advecate ! ShriP.H. Ramchandani) 0. A.) iz
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’%:allcued:tcfthe candidaees uhe are taking Civil Seroice

-;hTribunal in the caee of Shri Rajeeh Pandey and Dre. Vs,
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;LW;P¥41 The facte ﬂf all these caees are almast eimilar ~and the

;;SQMB issue 1.e. vhether the applicaﬁts uha have became

'Qacver-age ta take the IAS Civil Service Bxamination, 1990
; ‘cen be alloued by giving benefit cf takiﬁg another attempt

a8 i@ number of times have been rafsed but fixing the cut -

\ jv;woffﬁat 31 yaara ae bn 1.8 1990.1 Arl these applicants did
sm;;not avail of: four times till 1989 the number of attempts

ae;Examinatianauaemrestricted te only three._J An interim

~ direction uas~ 199ued“to the respehd%nte in some of the
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"”vcasea ex-parte and in ather cases after hearing the
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EATUE
NNEATIC TP Sk

".u, PR T L T

alloued in all these original applicatione irrespective

%

e the age limit to take the Civil Service Examinat ion
‘j‘of 1990 uhich uae to be held in the month of June 199q
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In pureuance to Union Public Service Commiesion has accepted

4 c & ‘.~.

the admiesion rorm and iesued the admieeion card for entry

wuto the eaid Civil Scrvice Examination tp,the applicants

S

Wi" in all these applicatione.eiThe relief claimed by the

«};éapplicants in these applic_tiene have.beenuthat since thev

"ihave not availed of four time; and the rqle cf four tim

It appears that‘a eimilar eeee came befcre the

T
[

303/94 uhere in ite judgement the
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B o o . " ~a;3$ﬁitc it ankida o ‘
B S _fﬁ“ﬁé“?é%l'that these applican ts exther have lost interest
oo E czii Lla ol fruniis

““yﬁ*ﬂ‘a&ﬁ‘5in“purau1ng ﬁh;é ﬁ;tter as“there io nothing on record
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:Eﬁ*fﬁﬂgé any'permissioh‘ﬁas granted:to the applicants to take Civil'if;
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